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Low Compound Walls of Government
Bungalows

4178. DR. SHRIKANT RAMCHAN
DRA JICHKAR : Will the Minister
of URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that a number of
Government bungalows in New Delhi,
particularly those provided to Members of
Parliament have very low height of compound
walls or no compound walls at all ;

(b) if so, whether a decision have been
taken to raise these compound walls ; and

(c) if so. when will the actual work on
these compound walls would start ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI P. K. THUNGON) :

(a) Yes, Sir.

(b) Yes, Sir, a decision has been taken
to raise the existing compound walls of the
bungalows occupied by the MPs.

(c) The work in respect of bungalows
of Members of Parliament is under pro
gress.

Staff Strength of DDA

4179. DR. SHRIKANT RAMCHAN
DRA JICHKAR: Will the Minister of
URBAN DEVELOPMENT be pleased to
state :

(a) the total strength of the staff and
employees in all categories of the Delhi
Development Authority ;
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(b) the amount of money that is annually
spent on their salaries, wages, emoluments,
travel allowances, D.A. etc.;

((10) the total annual revenue of the DDA,
an

(d) whether any review of the structure
and function of the DDA has recently
been made?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI P. K. THUNGON):

(a) Delhi Development Authority has reported
that the total strength in all categories in

DDA ason 31-12-93 was as
under:—
Group A. TOTAL: 438
B. . 1210
C. . 6654
D. . 3640
Work Charte 15326
27258

(b) The total amount of money that
was spent on the salaries, wages, emolu
ments, travel allowances, D.A. efc. of
the DDA employees during 1992-93 was
Rs. 43.19 crores (Rupees forty three
crores ninty one lacs) only.

(c) The annual revenue of the DDA
during 1992-93 was Rs. 396.18 crores.

(d) No, Sir.

Inter-se Territorial Jurisdiction of NDMC,
DDA and State G(Bfelrﬁl_ment of NCT of
elhi

4180. DR. SHRIKANT RAMCHANDRA
JICHKAR : WiU the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the inter-se territorial jurisdiction of the
New Delhi Municipal Corporation, the Delhi
Development Authority and the Government
of National Capital Territory of Delhi ;

(b) whether it is a fact that there have been
recently problems in the inter-se functioning
of these three bodies ; and

(c) what steps are being taken to ensure
that such problems are sorted out?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI P K. THUNGON) : (a) The territorial
jurisdiction of NDMC is well defined in the
Delhi Municipal Corporation Act, 1957. The
land in NDMC area is being controlled by
L&DO and there is no territorial overlap in
jurisdiction of DDA and Government of
National Capital Territory of Delhi in NDMC
area.
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(b) No problems have arisen

in the
functioning.

(c) No further steps are required to be
taken.
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National Capital Region Plan

4182. SHRI V. NARAYANASAMY : Will
the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the National Capital Region
Plan designed to contain population of the
capital to the manageable limit of 112 lakhs
by the year 2001 is
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far from complete as reported in the
'Indian Express' dated 27th March, 1994;

(b) if so, what steps have been taken to
hasten the process; and

(¢c) whether Government propose to go
ahead with the plan?

THE MINISTER OF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT
(SHRI P. K. THUNGON) :
(a) to (c) NCR Planning Board has reported
that there are still 7 years to go for the
fulfilment of the aims and objective of NCR
including the goal of containing the Delhi's
population to a manageable limits as provided
in Regional Plan-2001. As such, the question
of either the planning or implementation
process being fully complete at this stage does
not arise. However keeping the aforesaid
time-limit in view, VIII Plan investment
programme has been substantially stepped up
both in the Central Sector which is to be
implemented by the Central Ministries and in
the State Sector to be jointly implemented by
the constituent States alongwith the NCR
Planning Board.

Privatisation of DDA's Construction
Activities

4183. SHRI SURESH KALMADI : Will
the Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact
Development Authority has
privatisation process of its
act1v1ty,

_ that Delhi
initiated the
construction

(b) if so, what are the details of the steps
taken in this direction so far; and

(c) what will be the future programme of
the DDA in this sphere?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI P. K. THUNGON) : (a) Yes, Sir. A
pro;/){)sal in this regard has been received from
DD

(b) The proposal submitted by DDA
envisages private sector involvement in
the development of land and construction
of houses on:

(i) Land acquired by the Delhi Deve-
lopment Authority, as well as.

(ii) Land assembled by the private
developers. Both these broad models would
be subject to the overall planning supervision
of DDA.

(c) When the scheme is operative it is
envisaged that the DDA will continue to
be the nodal planning agency, which
will offer acquired lands for develop
ment according to the Master Plan,
monitor progress of all actual construc
tions, and oversee disposal of such
construction  according to policy of
Government.



